646

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH, AT PUNE

Original Application 50/2020

Mr Tanaji Balasaheb Gambhire ... Applicant
Versus

Chief Secretary, Government of

Maharashtra & Ors ... Respondents

AFFIDAVIT IN REPLY ON BEHALF OF RESPONDENT NO 7

& 8§ PIMPRI CHINCHWAD MUNICIPAL CORPORATION.

Q
I, Mt Maklrand Dnyanoba Nikam Aged about 54 years, having Office at
PCMC B!ui]ding Pimpri, Pune — 411018, the City Engineer in the

Respondent Corporation do hereby solemnly affirm and state as under.

1. I say that I am the City Engineer of Pimpri Chinchwad

Municipal Corporation and hence I am competent to swear this

X . Affidavit. At the outset all the allegations made against the

L]



Answering Respondent are denied in totality, nothing herein
may be deemed to be admitted for lack of a specific traverse. It
is denied that the Answering Respondent has connived with the
Project Proponents, it is denied that the Answering Respondents
are also equally responsible for violations of the Environment

enactments.

. It is denied that the River Residency project proponent ( R-11)
has dumped construction waste material even after the letter
dated 17.05.2017, it is denied that the Answering Respondent
has neglected to act on the said complaint, it is denied that the
Answering Respondent has supported R-11 to carry out
dumping of construction in the river or to carry out illegal

construction in the prohibited area of blue flood line.

. The Answering Respondent states that the present project in
question is situated in Survey No 90 (Part), Village Chikhali on
the North side of the 18 Meter D.P. road. The said development
is being carried out by Respondent Number 12 M/s Jare World
and Respondent No 13 M/s V Square It is true to say that the
project site is situated within the Jurisdiction of the Answering

Respondent.
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. It is submitted that the majority of the project in question is
located at Survey No 90 ( Part ), which falls within the
prohibited Blue line of the River Indrayani for which no

permission has been obtained by the project proponent.

. The Project Proponents along with one Mr Dilip Motilal
Chordia and Mr Rahul Tukaram Saste have carried out illegal
plotting and illegal construction of erecting bungalows in the
said survey Number without obtaining any permission from the

Answering Respondent.

. It is submitted that the Answering Respondent has registered an
FIR Number 0053/2020 dated 22.01.2020 against the owner
of Plot No 90 (Part) of village Chikhali Taluka Haveli, Pune Mr
Dilip Motilal Chordia, Under Section 397 of the Maharashtra
Municipal Corporations Act, 1949 At Bhosari, MIDC Police
Station, for carrying out illegal plotting/ illegal dumping of
debris on the premises lying in the green belt within the blue
line of the river indrayani. A copy of the FIR dated 22.01.2020
lodged in MIDC Bhosari Police Station is hereto annexed and

marked as Annexure R-1. Further in order to inform the public

at large about such illegal plotting since the same was likely to
be sold to buyers who may not be aware of the situation, the

Answering Respondent through it’s Commissioner issued a
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communication dated 11.03.2020 to the Inspector General of
Registration and Controller of Stamps, to not register any kind
of transaction document pertaining to the aforesaid Survey
Number. A copy of the communication dated 11.03.2020 is

hereto annexed and marked as Annexure R-2.

. The Answering Respondent has also issued demolition Notices
to Mr Dilip Motilal Chordia on 20.05.2019 under Section 53 of
MRTP Act 1966 and on 25.10.2021 Under Section 53 of the
MRTP Act, R/w Section 260, 478, 267 and Section 261 of the
Maharashtra Municipal Corporation Act, 1949 for carrying out
illegal construction and dumping in the prohibited zone lying
within the Blue line of the river Indrayani. A copy of the
demolition notices dated 20.05.2019 and 25.10.2021 is hereto

annexed and marked as Annexure R-3 ( Colly).

. On 20.01.2021 the Government of Maharashtra, Urban
Development Department vide Notification bearing Reference
Number: TPS-1815/428/C.R.138/15/UD13 has permitted
construction in the land falling between the blue flood line and
the red flood lines of the rivers falling within the limits of
Pimpri Chinchwad Municipal Corporation. A copy of the
Notification dated 20.01.2021 is hereto annexed and marked as

Annexure R-4.
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[t is submitted that the Project Proponent has obtained
permission for plotted layout on 15.11.2022 as per the
Notification dated 20.01.2021 of the Government of
Maharashtra, Urban Development Department from the
Answering Respondent in respect to an area admeasuring
3,207.24 Square Meters located at Survey No 90(Part)of Village
Chikhali Taluka Haveli, Pune. The said area of 3,207 Square
Meters is located between the Blue line and Red line in the
Restricted Zone. The said permission has been issued with the
necessary conditions mentioned in the UDCPR and shall be

subject to the outcome of this Original Application .

10.The Project Proponent has paid 50 % of Rupees 6,81,000 to

Assistant Town Planner and remaining 50 % to the Answering
Respondent as premium for converting the said area into a
residential zone. A Copy of the Permission for Plot Layout
dated 15.11.2022 along with the sanction for Plotted layout is

hereto annexed and marked as Annexure R-5 (Colly). The said

permission has been issued as per the provisions of the UDCPR
Notification clause 3.1.3 Which reads as follows “3.1.3

Construction within Blue and Red Flood Line.
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i) Where Blue and Red flood line are marked on the
Development Plan / Regional Plan or received from the
Irrigation Department.

a) The Red Flood Line and Blue Flood Line shall be considered
as per the plan prepared by the Irrigation Department. The area
between the river bank and blue flood line (Flood line near the
river bank) shall be prohibited zone for any construction except
parking, open vegetable market, garden, lawns, open space,
cremation and burial ground, sewage treatment plant, water /
gas / drainage pipe lines, public toilet or like uses, provided the
land is feasible for such utilization. Provided that, redevelopment
of the existing authorised properties, within river bank and blue
flood line, may be permitted at a plinth height of 0.45 m. above

red flood line level.

b) Area between blue flood line and red flood line shall be
restrictive zone for the purposes of construction. The
construction within this area may be permitted at a height of

0.45 m. above the red flood line level.

¢) If the area between the river bank and blue flood line forms
part of the entire plot in Development Zone, then, FSI of such

part of land may be allowed to be utilised on the remaining land.
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d) The red and blue flood line, if shown on the
Development/Regional Plan / Planning Proposal shall stand
modified as and when it is modified by the I[rrigation
Department. A copy of the extract of Clause 3.1.3 of the Unified
Development Control and Promotion Regulations for
Maharashtra State (UDCPR) dated 02.12.2020 is hereto annexed
and marked as Annexure R-6. It is submitted that though the

permission has been obtained by the Project Proponent for
plotted layout in the said area, no sanction has yet been applied
for by the project proponent nor has any construction been

erected except for the construction of 1 bungalow.

11.Pursuant to the aforesaid permission, the Answering Respondent
issued a communication dated 05.04.2021 to the Inspector
General of Registration and Controller of Stamp to unblock the
earlier request sent by the answering Respondent with respect to
the areca admeasuring3,207.24 Square Meters located at Survey

No 90(Part)of Village Chikhali Taluka Haveli, Pune. A copy of

the communication dated 05.04.2021 is hereto annexed and

marked as Annexure -7.




673

12.As per the directions of this Hon’ble Tribunal vide order dated
02.02.2023 the Answering Respondent is hereby furnishing the
details of all the illegal construction carried out in the area lying
in the Prohibited zone of the Blue Flood Line of the River
Indrayani. It is submitted that a total of 29 bungalows have
been illegally constructed in the area falling within the Blue
Line of the River Indrayani at Survey No 90 (Part) of the
Village Chikhali. A list of the owners all the Illegally
constructed bungalows is hercto annexed and marked as

Annexure R-8.

13.The said persons have not obtained any permission from the
Answering Respondent, and the said constructions are illegal
and the Answering Respondent has already issued demolition
Notices to 13 owners of the bungalows (as and when it observed
illegal construction in the vicinity), for demolition as per the
provisions of the Section 478 (1) & Section 433(C) of the
Maharashtra Regional Town Planning Act, 1966 further the
Answering Respondent is the process of issuing Notices of
demolition and registration of FIR against the remaining owners

of the illegal bungalows. The Answering Respondent states that

necessary action may be taken by this Hon’ble Tribunal against
the project proponents and the owners of the illegal bungalow

and the said Original Application may be decided accordingly.
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Solemnly Affirmed on

10.02.2023
Authorized Representative for Respondent® & ¢

At Pimpri, Pune

9. 21@(2_'

Advocate for R-? &3

| | CHAREGAON“ﬂ
ADVQCATE & NOTARY

(ERNMENT OF INQIA_ .
Survey No, 123 ;-.::‘e‘xm‘i;hpamnen '
Walhabarwadi, - i Wat, Pune-33.

NOTED & REGISTERED
AT SR. NO.:_ys| ll 2£272

10 FEB 203
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N.C.R.B (v7.7l.3me.dh)
1.1LF.-1 (Ueblgrd aravor & -

FIRST INFORMATION REPORT.
(Under Section 154 Cr.P.C.)
TR Y afuerel
(T 4% Biore uiFan w@hien)

1. District (fSrFgr): firl-feag P.S.(8r): fpast Year (a9): 2020
FIR No.(9e9 @ai %.): 0053 Date and Time of FIR (4. @. [&@ airfdy de):  22/01/2020 20:08 &4l
2. S.No. (¥.%.) Acts (afafnrmr) Sections (#icl9)
1 FEERYIER! 8RR, 89 2 33w ¢9) 37, &
3. (3} Occurrence of offence (T&TH #2A1):
1. Day(lEys): i R4 Date From (RAT6 TIgA):  20/05/2019
Time Period Date To ( [E41® wig): 22/01/2020
(wrcmadt): Time From (Sdwiga):  02:00 &
Time To (Favwid): 18:41 5
(b) Information received at P.S. (mifed frsiere aiefts an):
Date ([ ): 22/01/2020 Time (9&): 18:41 A
(c)General Diary Reference (Owarm geid
Entry No, (12 020 Date & Time (f&=ra anfy 4e5): 22/01/2020 18:41 &9

4. Type of Information (9iftdta war): o
5. Place of Occurrence (UcHEdwm):
1.la) Direction and distance from P.S.{uelld soangs o aiaz): cBay, 3
Beat No. {fae w.):

(b) Address (4til): &5 90 Rrge digadien geual sdtaas mard foash

(c:1n case, outside the limit of this Police Station, thea (a1 WYfly gouten g3ta by wneuT):
Name of P.S. (W&l grogm 7m@):
District{State) (fSa1(vrva)):

6. Complainant / Informant (amery/arfyd] dur):
(a) Name (71a): il wwa g@vga @

(b) Father's/Husband's Name (a3} / ag) @1 A14q)

(c) Date/Year of Birth (v 1966 (d) Nationality (enffaza):  “Ra
(e) UID No. (3.314.2). #.): '
{f) Passport No. (9 #.): Date of Issue (¥l Heard]l afla):

Piace of Issue (a1 wemrel fF@mm);
{g) 1d details (Ration Card,Voter ID Cérd,Passport,UlD No.,Driving License, PAN)
S.No.(3. Id Type (3N&EUHIYI YBHIT) ld Number (all@@ugiar H4iH)
1 ]
(h) Addreé‘.s (Uir):

‘$i

3
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N.C.R.B (.33 4l
1.LF.-1 (USlgd sr=aaur %7 -

(h) Address (1w):
S.No.(3.' Address Type (ucarai|Address (uxir)
W) HER) g n
1 aEd g| - Rerraardl e ere Wi w154, foweh, fiud-Rives, sewmg, ava

2 vl ua "~ fasicardt o e ¥y 79 154, Raeh, Rivd-Rivgs, 5armg, ured
(i) Occupation (cyad™):
(j) Phone number (%19 4.): Mobile (TiETgd 7.):

7. Details of known/suspected/unknown accused with full particulars (91&}a argaiear /aspflaraAtsa
e wyef o)

5.No. ‘Name (719) |Alias (IHA1E) |Relative's Name Present Address (44 vsT)
(31.3.) ] (FATATEET A1)
P01 e Sxfteren S | : 1. T2 T 90 Rem Wi, :
: ! geeraft e sigard) Rras,
f Fraeft, Rivd-Rieare, 7emery, W

8. Reasons for delay in reporting by the complainant/informant (A@rar/H1f&dl 2ur-arag asr
axouicller syt sr):

9. Particulars of properties of interest (F@tfia grem<ar gusflen):

S.No. |Property Category Property Type  Description {@vfq) Value(In Rs/-)
(31.%.) (e af) (TP HPR) (74 (7. 7:d))

10 Total value of property (In Rs/-)-(3¥51 Towar sramds
TEL TEY (&, 7Ed)):

'\__ 11 inquest Report / U.D. case No., if any (Sﬂ;@‘i{‘d HEIT) FAHTHIT Hcy Ul
.Y dEeai)):

S.No. { <. UIDB Number (3.3}
#3) di.m.)

12 First Information contents (Y27 W1 q27 ):

T _ R 22/01/2020%) 3f) Hoz simEm QRIS 42
54t Al IR FihT GRATT 31, IO TG whU W 154 RisTaarel A 9922501745 G firaell the A9
B 1 i et B, A Rl Rrads serrRa@de s weup Tean R quiaR FeRa s R 17/06/2015
R AT WA @ SFTEEE e Prizon o 39 o ang Rt Rraes sermRaiaes 51 98 o At
ST BHLDE/@1MA/94/2015 R 17/06/2015 <@ 5w & 1 % qefier ars =i 02,06,8,9 wefier faacti
(wrergare] geerel ) AEfears serfi R JgETR @ it diebr WA 9 arfdge qiemm Frafia g
ST T3 G ¥y I qErad =R R & die Pillar o a o g & B ot | CBUE YT 6 2 NeaEE
Foregelt @ @ amverrer samicter aFfEigd mwaﬁmﬁgﬁéﬁa’mﬂ{me 0T 3T A B A a1 3 R
20/05/2019 it dfe Fréar P ai sarciter smfiiga amEEET wel eod e 5 90 e Sfterdien mdm
genertli ieloes iraqdid] Rraal! 22 atersr erve Rasd s Refa sicemsn svetn aif 1)107:4 2504 -26750 = -
% BT R ERA [/ e o REarl i /e Sear e @ drd) miket Rt cargar At aigem
TS P! SIS WS AT A 5Tl o Atell STe A A1t waend) A ywes @ oA TR A
SRS T 3N HER AT 24 ATAI DIgA SIEvarErad] 5171 a8 i 1 e o A e
1002/58%/2019 f& 20/05/2019 3r=dl #t R aif feehiv wiatare dedh amn arern sfdgn siganray ferepee
ASEURT Sl 18 U] AT T SN 24 <RI dIST B3 SR dsiefanveh srdersn s REy Histee s ,
Uieft aieiam Faet AT carae feafedr T R 10/01/2020 ol 6 e amE sifgw fundl Rreg
f Aerrratidal ot geRme sErTRAfel ARG 2012% me= 261,264,267,478 et TR ST YR
SUEIET FRUFT A @evard sifterd) e te 4 90 Resv 2iEmerdien aratar gaaft Adluus naarg o qo
% qefmrey e A fefin dicflerer AR ai=t BrrRar seigE A e s S am B TERTE
FEFPRUTfels 3Py 2012 4 wem 397(1) a1  aFas FrEak Reake o szl Ryate ot are ofel! A
WFOYAT IR 3 T 3

‘a1
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N.C.R.B (W.ﬁ.mw;zﬁ) iﬂ

LLF.-1 (Ghiga sder & - e
13.Action Since the above information reveals commission of offence(s) u/s as mentioned at
(e SIaTs: 19 F.2 qed g Foedn derHad Tl HFAlAae HORY TS )
(1) Registered the case and took up the or
investigation: (U@ Fefas anfor qurard @1
G } L :
(2) Directed (Name of 1.0.) (aUrw af&ai-aid  arjun kisanrao Rank (79): Asst. Sl (Assistant Sub-
No.[#.): asi to take up the Investigation (& {918 g affer &) or

(3) Refused investigation due to (5 RO TR HLATH TR

or (T FIRUITYS HITR FVATH ASR (&)
(a) Transferred to P.S.(T7%1 gIas drgfael sraeard < qYeflr grogra ama):
District (fiean):
on point of jurisdiction (H! 4FTEAGR & PRU Eediaia) .

F.L.R. read over to the complainant / informant,admitted to be correctly recorded and a copy
given to the complainant / informant free of cost. (n2r @R amNERTalRdaden e arafe], s
Fiefael srrear _!Tl'gc gy Y N ermRERTe /e @atdl ya o fadl)

R.O.A.C.(am2. 3 v .)

o 14.Signature/Thumb impression of the complainant /
informant. (T#IR<] e Son-ard! agl/amran): d

L‘ 15.Date and time of dispatch to the court (Fardiefard
arEa=uHl T 7 a@):

Signature of Officer in charge, Police
Station (50 ward) arfde-ard)

"Name (517): RAJKUMAR SHANKAR SHINDE
Rank{(ug): 1 {Inspector)
No.(d.):

@A,
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N.C.R.B (v.%1.3iR.41)
) . 1.1.E.-1 (uYga ar=awer o -
Attachment to item 7 of First Information Report (521 @adidie 1&T #. © &1 uireud): :

Physical features, deformities and other details of the suspect/accused: ( If known /
(gl s (aifea srademyuiRasn) v Afneed, wn anfdr 2o audlls))

S.No.(3.7.) Sex Date/Yearof Build = Height

_ ~ Complexion Identification Mark(s)
(fm)  Birth (579 (diw1) {ems.) (S (3m) (3idiear om)
- 2 3 Y 1 5 ! e ' 7
" - A= & A1 NO
Deformities/ Teeth Hair (dH) Eyes (¥) Habit(s) Dress Habit(s) (Wui4iey)
Peculiarities (BTe) : (zrerfl) o)
a8 9 ]:0 - 11 12 13
Language Place Of (&1 TT) Others (¥d¥)
/Dialect = g ;
Burn  Leucoderma Mole (@) Scar (au) Tattoo (Ti<vr)
(AT @)
14 AT S 16 17 . 18 19 20
These fields will be entered only if complainant/informant gives any one or more particulars
about the suspect/accused. ]
(¥ spgpreere/iE dun-ar danfta/amrrdifed wn fhar cmden affs quaie fReary o ardla wnrEaiEl e g
FHigH,) ;

5
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NOTIFICATION

Government of Maharashtra
Urban Development Department
Mantralaya, Mumbai-400032
Date:20/01/2021

The Muaharashira Regional and Town Planning Act, 1966

No. TPS-1815/428/C.R.138/15/UD-13 :- Whereas, the Govermment 1 Lrban
Development Department, under section 31(/) of the Maharashtra Regional and [own
Planning Act. 1966 (Maharashira Act No.XXXVII of 1966) (hereinafter referred to as “the
said Act") has sanctioned the Revised Development Plan of the old limit of Pimpri-
Chinchwad Municipal Corporation vide Notification No. TPS-1893/1276/CR-174/93/T/D-13.
dated 18/09/1995 and has sanctioned the Revised Development Plan of Pimpri-Chinchwad
New Town Development Authority vide Notification No.TPS-1893/1412/UD-13, dated
28/11/1995 and some area under the planning control of Pimpri-Chinchwad New Town
Development Authority has been included under the planning control of Pimpri-Chinchwad
Municipal Corporation vide Notification No.PCN-1697/934/CR-89/UD-22, dated 15/11/1997.
Also Development Plan of e¢xtended limit of the Pimpri-Chinchwad Municipal Corporation
has partly sanctioned vide Notification No.TPS-1805/1050/CR-795/05/UD-13, dated
30/05/2008 and Notification No.TPS-1808/894/CR-1727/09/UD-13, dated 18/08/2009 and
sanctioned the Development Plan of Excluded Part vide Notification No.TPS-1812/160/CR-
38/12/Reconstruction No.27/12/EP-Sanction/UD-13, dated 02/05/2015. (hereinafter referred
to as "the said Development Plans” and "the said notifications”);

And whereas, the Government vide Resolution No. TPS-1815/428/CR-138/13/UD-13.
dated 15/07/2015 has directed Pimpri-Chinchwad Municipal Corporation to inttiate
modification to the sanctioned Development plan of extended limit w/s 37(1) of the said Act,
to include the lands falling beyond the Red flood line shown in No Development Zone to
Residential zone:

And whereas, as per the Government directives, Pimpri-Chinchwad Mumeipal
Corporation vide Resolution No.824, dated 20/02/2016 has decided to include the lands
falling between the blue flood line and red flood line and lands falling beyond the red flood
line shown in No Development Zone (Green Belt / Zone) to Residential zone. in the
Development Plan of cxtended limit as well as in the revised Development Plan of old limit
of the Pimpri-Chinchwad Municipal Corporation, for availability of contiguous Restdential
Zone and for planned development point of view. (hercinafter referred to as the 'said
modification”);

And whereas, the said Municipal Corporation has submitted the said modification in
the said Development Plan. after following all legal procedure under the provision of section
37(1) of the said Act, to the Government vide letter No.143/2017, dated 07/08/2017 for

sanction; <~

5.
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And whereas, out of the lands under the said modification, concerned land owners of
some lands have deposited the requisite amount of premium to the Government and Pimpri-

Chinchwad Municipal Corporation:

And whereas, after making necessary enquinies and aiter consulting the Director of
Town Planning, Maharashtra State, Pune, the Government is of opinion that the said proposed
modification needs to be sanctioned partly, with some condition;

And whereas, in exercise of the powers conferred by section 37(2) of the said Act, the
said modification proposal has been partly sanctioned, with some condition. for the lands out
of the lands under the said modiiication, as mentioned in Annexurc appended to this
notification, for which the requisite amount of premium is deposited with the Government and
Pimpri-Chinchwad Municipal Corporation by the Government vide Urban Development
Department Notification No. TPS-181 5/428/C.R.138/15/UD-13, dated 17.09.2019;

And whereas, concerned land owners of some lands {(as mentioned in the Annexure
appended hereto), out of the lands under the said modification, have deposited the requisite
amount of premium to the Government and Pimpri-Chinchwad Municipal Corporation;

Now therefore, in exercise of the powers conferred by section 37(2) of the said Act,
the Government hereby sanctions the said modification proposal partly, with some condition,
and for that purpose amends the said notifications as follows.

In the schedule of modification appended to the said notifications, after the last entry
following new entry shall be added viz :-

"ENTRY"

A) Out of the lands falling between the blue flood line (prohibitive flood line) and red flood
line (Maximum / Controlling flood line) and lands falling beyond the red flood line in the
sanctioned Development Plans of extended limit and of old limit of the Pimpri-Chinchwad
Municipal Corporation and also in the Development Plan of Pimpri-Chinchwad New Town
Development Authority. which are under planning control of Pimpri-Chinchwad Municipal
Cotporation. showr in No Development Zone (Green Belt / Zonc) are included in Residential
Zone as mentioned in Annexure attached herewith, as shown on plan. subject to following
condition.

Condition :- Minimum 15% area should be provided as Amenity space in layout having area
0.40 ha. or more under the said modification. It is binding that development / construction of
ameniy in such amenity space should be made, as decided by the Commissioner. Pimpri-
Chinchwad Municipal Corporation, It is binding to handover the amenity space to Municipal
Corporation for public purpose as required by the municipal corporation.

B) The remaining lands out of the the said modification, for which the requisite amount of
premium is not deposited and which are not finally sanctioned under section 37(2) of the said
Act, if the requsite amount of premium is not deposited by the concerned land owners from
the notification dated 17.09.2019 upto dt.08.03.2021, then such lands are deemed to have
been deleted from the process of the said modification and are considered to be remained in

Agricultural zone. 2
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TPS-1815/428/C.R.138/15/UD-13 showing the aforesaid sanctioned
neral public in the working hours on all
Chinchwad Municipal Corporation.

i) Part Plan bearing No.
modification is kept open for inspeetion of the ge
working days in the office of the Commissioner, Pimpri-

Pimpri for the period of one month.

if) This notification is published on Govt. website www.maharashtra.gov.in (Acts / Rules).

By order and in the name of the Governor of Maharashira,

Qike™>
{Kisﬁag(}'nkhaie]
Under Secretary to Government
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Annexure

(Accompaniment to the Government in Urban Development Department
Notification No. TPS- TPS-1815/428/C.R.138/15/UD-133, dated 20/01/2026)

.‘br \_(}r .Téﬂagc.?’i’-a;}(_'- Survey Neta‘ Area in sy. mtr.
1 Kivale 911 (pu) T 80604
2 17/3/1 154862 |
3] T 18/2 (pt) 5900.00 |
N 17/2/1 (pt) 915.99 |
g | o 1711 (pt) T %02 |
6 2773/1(pt) 87350 |
T 56/1A(pY) 71700
8 125/1A/1 93.00
9 | 125/1A/1 13900
10 | — T TEAm . 18600
11 125/1A/1 13900
12 125/1A/1 186.00
13 | 125/1A/1 93.00 |
T ! 12571A/1 9300 |
15 — —imaal | s
16 125/1A/1 93.00 |
17 125/1A/1 93.00 |
18 125/1A/1 186.00 |
19| 125/1A1 27800
T R e 17 S - R
w 125/1A/1 e300
22 125/1A/1 93.00
23 125/1A/ 93.00
T 125/1A/1 186.00
[ 35 12571A/1 o300
26 125/1A/1 18500
27 125/TA/1 279.00 .
28 125/1A/1 93.00 |
29 [25/18B 310000 |
30 125/1A728 ) 93.00 |
31 125/1A/2B 186.00 4
32 125/1A/2B 93.00 '!
33 125/1A2B 128.57
7 . 12572 2088 50
155 | 12572 T 24700
[ //36 12572 (pt) 246100 |
737 12573 1041.00 |
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N ] 125/3 200200
EN L 1277271 807.99
KN 128/3 694.97
4 | 127/1B 4050.00
a2 1277272 2270.00
43 o wen T 244000
|I 127/1A 4000.00
| 45 128/28 1500.00
r‘&é# 12873 295000 |
a7 | | o 138737} 185000 |
ih 48| o 128/2B/1 CO75000 0
49 128/1 (pt) 3683.00
30 128/1 (pt) 2683.00
|51 ] 128/1 (pt) 6233.00
sz T 128728 292,00
s 1277271 87800 |
i 54 | 12873 720.00
IF“E”_ 129/1 11400.00
L"{@"j 129/2 11300.00
57 11200.00
8 7 129/3/1 139.00
5 Rawet 129731 139.00
| 60 ] 129/3/1 500.00
61 | 129/3/1 5107.00

62 129/3/1 (pt) 579.00
63 12931 (pty 121.00
B 13072 186.00
65 13072 100.00
66 13072 187.36
67 | 302 T 139.40
68 13072 14033 |
69 | 13072 98.51

70 « 13012 96.18
_7_;:"; o ) 2 | 27900
72 1342 a9 70
[ 73 ] 13072 69.70 |
| 74 | . 13072 139.40
L?s 13072 60.96
| 76 | 13072 102.40
N 13021 4328.00 |
| 78 | 13172 300.00
L 79 13172 200.00

B.
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[ 80 ‘ 312 10000
i I 13172 100.00 |
82 13172 ' ! s000

78 | — 1Bz ] o000

e TG
85 13172 TTTR00000
86 131/2 100.00 |

|87 | T 13172 100.00 |

i 88 | 131/2 100 M)

-
13172 6000 |
13172 350.00 ﬂ
13172 | 15000
Ravet il 1312 | 10000 |
k312 T TR9000
13172 i 0000 |
13172 10000 |
B 13172 [ o0 B
13172 13000
| 1312 7T 10000
r 1312 15000
| 13172 5000
B 1312 ! 15000 |
13172 (pt) 30000
203/1(py) 484.00
203/1 (pt) 3300.00
203/1 (pt) 110000 |
‘ ‘ 120/1/2/1 (pt) [200.37
Zahatani | . __@Tz,ﬂ_” T — H__ﬁl k_u,,&_____
eI ey | 100
8072/3/4/1/3 (pt) 186.00 |
80/2/3/4/1/3 (pt) 223.00
80/2/3/4/173 (pt) | 13900
. ST B R ot
SR Lh | 30200
Chinchwad 80/2/3/4/173 (pt) 112.00
8072/3/4/173 (pt) 12400 |
80/2/3/4/1/3 (pt) 121.00 !
T T TR0RBANL (Y | ean
80/2/3/4/1/1 (pt) 7000.00 |
80/2/3/4/173 (pt) 279.00 |
122 | 83/2/3/4/1 (pt) | 86.00 |




LT O

[ | .. T 832340y 720000 |

12—'4 Chinchwad 33/2/3/4/2(pt) “T320000 |
15T Bhosart 4847271 (pt) (C.T.S.1761) 93.00

126 ' (Kasarwadi) -184 2/1 (pty (C.T.S. 176]) 116.00
T . — e e
~T28*' e 572 (p0), 3/1/272 (p1) 746156
7129 1872 (pt) 647.50
{130 | 1771, 1772 (pt) 3582.00
gy PimpalesOmay T37 (C TS 647 (50)_ 199,48
BER L T 3121 (Y : T550.00 |
(133 71172 (C.T.5.2387) 120000 |
}"TE»T Sangavi 7412 (C.T.8.2749 (pt)) 740.34
138 717172 (pt) (C.T.8.2387 (pt)) £98.00

156 | — T 3EAA (C.1.5.996 (pt) T 7919.68
a3y | " 36i/172/4 (C.1.5.1001 (pt)) ) 4100
138 36/171/2/4 (pt) (C.T.S.1001 (pt)) 12.37
139 | Pimpale-Nilakh | 26/1717272 (pt) (C.T.5.1002 (pt)) 1611.88

140 | T 26/1/1/2/3 (pt) (C.T.8.1002 (pt)) And 1248.75

W BN o 08 (0l v E—— .
| 141 | 26/1/2/16 (pt) (C. 1.5, 1000 (pU) IR
§ 142 Chikhali GatNo.90 T3067.00 |
I 143 45 (pt) 8552.86
144 | 47 (pt) 866.50

145 | T 43 (pt) 736598 |
146 | e —&ey | 8431.88
147 | Punavale 43 (py) 97175
EE i 43 (pt) 400.00

149 | 471 2305.25 |
150 T 3173 391550 |
151 | — arn T 215950

By order and in the name of the Governor of Maharashtrd.

,‘ el
e

S (Kishor Gokhale)
J'1 Under Secretary to Government
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%
AREA STATEMENT
INDRAYANI RIVER -
ROUNDING T rroroSEEE—_ STAMP OF APPROVAL
AREA OF |REMAINING | B/UPAREAON | PERMISSIBLE | rory areA s’ T e weon Cencioned No 8. | Lawy gut{Cvkhali [LE9 1100
PRO-RATA B/UP AREA ON [ — = tnject to conditions mentioned in the /2105
PLOT NO. AREA CALCULATION ROAD | PLOT AREA PERMISSIBLE / \ - Office Order No. /S o\
(D X PRO-RATA BASIC FSI / i / RIVER RESIDENC_‘.‘D e f 3 avendated | ¢ || 2/ &m0, \&
(EACH  (EACH PLOT) ' 302 et . | (x4 10x0.75) | (SQM.) (E+F) A-02 | ! / e telnloqre = e
PLOT) ( N /)) Q. . ( . . . ) '\.\ ’I‘; ‘ f Dakepl:? \ 0 s =
| —~ / snep 52 // / ,:J,- fgh\201 \\ o w\‘b
\ | INTERNATIONAL SCHOOL |/, / /f ==
_ C D E F G //
(A) e (B) - ( ) ( ) ( ) /_ ( ) ( ) /J' A-01 ‘\\\ / /L__.______J/ ,-*'/’ —— ool dﬂ' ﬂe'fr
PLOT 01 | (8.36+4.66)X15.15X0.5 98.62 20.38 81.36 101.75 7 / _ /,,/ / \/ Constucion Gontel Desarment
f - r /f Pimpri Chinchwad Municipal Corporation Building Permyssion Dept.
PLOT 02 (7.12+6.64)x14.59X0.5 - 100.37 20.75 82.81 103.55 / A/ | /f / f y \%m“" 018, PCMC., Pimp#, Pune-18
tsr‘ L"”’- ' r.“fr‘ Wl */’ .
__ - _ /
PLOT 03 | (6.84+6.47)X15.12X0.5 - 100.62 20.80 83.01 103.81 Triangulation : PLOT — I T T
o B /] ’
PLOT 04 (6.62+6.25)X15.66X0.5 o 100.77 .-20'83 83.14 103.96 (SCALE 1.1000) %:‘“JL' 1. AREA OF PLOT (Minimum area of a,b,c to be considered) 10429.00 SQ M“/
PLOT 05 (6.30+6.00)X16.23X0.5 -— 99.81 20.63 82.34 102.97 : fr\‘“?\““‘ (8) As per cwnership doouments (7/12, CTS extract) 10420.00 QM.
: ' ~J DERU. Fies: (b) As per measurement sheet 10429.00 SQ.M.
[(3.05+4.79)X7.32X0.5]+[(4. | Triangle | Area T AR MOSE _
PLOT 06 88+4.81)X11.21X0.5] | . 1 83.00 17.16 68.48 85.63 AO1 521750 — 2 (;2:,::: 10429.00 SQ.M.
[13.34X1.85]+((7.81+5.80)X A-02 521150 i Bhie s el
PLOT 07 12.22X0.5] - 107.83 22.29 88.96 111.25 Foba - 10420.00 P s::ice S widen;g e
PLOT 08 9.00X8.30 = 7470 15.44 61.63 77.07 b) Any D.P. Reservation area (NDZ- GREEN BELT AREA ) 724553 SQM.
| | (Total a+b) 7245.53 SQ.M.
3| PLOT 09 (9.02+7.01)X14.35X0.5 | 115.01 23.77 94.88 118.66 T 31;3_47 :2: -
i PLOT 10 | (8.37+5.97)X12.02X0.5 |  — 86.18 17.81 71.10 88.91 AT e aprteanel :
N ! a i - .00 sQ.M.
PLOT 11 9.00X8.30 --- 74.70 “;L1 5.44 61.63 77.07 7 (b) Adjustment of 2(b), if any - 0.00 SQ.M.
_i _ ! ) / (c) Balance Proposed - 0.00 SQ.M.
| PLOT 12 (7.38+6.00)X12.08X0.5 | 80.81 ‘16.70 66.67 83.37 /, S b e
PLOT 13 (665+701 )x1 4.35X0.5 = ! 9801 20.26 80.86 101.12 / 6. Recreational Open space (if applicable)
PLOT 14 | (5.98+8.36)X12.04 X0.5 — 86.32 17.84 71.21 89.06 o) / o ossan
PLOT 15 | (11.95+11.32)X19.25 X0.5 - 223.97 46.29 184.78 231.07 6.15 / 7. Internal Road Area 54545 SQM. -+
55/7& 6.16 | 8. Service road and Highway widening 0.00 SQM.
PLOT 16 (8.25+8.37)X24.88X0.5 = 206.75 42 ._74 1 70.57 213.30 € |w 5/7% P oy @ ‘/ .| 9. Plotable area 2638.02 SQ.M -]
1 i fsmz 8.31 = %*L 10. Pro-rata factor for F.S | calculations on layouts plots = (5/9) 1.20867
.l PLOT 17 (5.94+5.85)X21.54X0.5 — 126.97 26.24 10475 130.99 11. Area for inclusive '
a) Required - - I M.
PLOT 18 | (10.37+11.57)X18.70X0.5 -— 205.13 42.40 169.23 211.63 AREA KEY PLAN - INT. ROAD s ;gz :::'
PLOT19 | (3.82+4.91)X11.92X0.5 52.30 10.81 43.15 53.96 (FGALEA:1080) \
| o) PLOT.20. | . (6. 81+8 85)X13. 81)(9..5 R 34 23 - ~el.73 whiOslde o .138.49 ._ i i . - :
FLOT 21 (1 0.16+6. 71 )X15. 82X0 ) - B "1.33.-44 %7.58 110.09 137.67 A-Block 10429 00 j
| 01 9883.55
(7.50+5.87)X12.26X0.5+ - 45 28.00 11175 139.74 / _L
PLOT22 | |(5.46+5.78)X9.52X0.5] 19 | | s e
N ﬁ ; 3
.! a3 6.53+3.74)X17.27X0.5 — 88.68 8.33 73.16 91.49 T g ﬁww%m? fraar M%WWW mujmo !
PLOT ( ) ﬁ WTWW@T% \-,i-}a;-r,ﬁ( ;Wammwmw Gk DTGRIEINLE o ft.) FEAT 0.0 HT.
PLOT 24 2 78X17.52X0.5 — 24.35 ?.03 20.09 29. 12 ¥ T TSI qATE 490K o WY, AT SV HUTHITH AL -
- : * - Z TP Tt Pt AT & g TR (WZ)(NGT), T T 77 I E
| TOTAL 2638.02 5&15.28 2176.37 2721.65 YolRo3e T §/IoRo Y. qTATS WY reg fiwd Riwae wEmwaTRE T T AT feE |
| ‘ ADJ. RIVER aftr T ard s Yt T 2 o
197.64
CERTIFICATE OF AREA
GREEN BELT CERTIFIED THAT THE PLOT UNDER REFERENCE WAS SURVEYED BY ME ON AND THE
- AREA | et i DIMENSION OF SIDES, ETC. OF PLOT STATED ON PLAN AREA AS MEASURED ON SITE AND THE AREA
= o R o SO WORKED OUT TALLIESWITH THE AREA STATED IN DOCUMENT OF OWNERSHIP / T P.SCHEME
3 R snsi ogoABsseRMea A U W LG IR - . ) e, i Ll e S . | RECORD/LANDRECORDDEPT./CIY SURVEYEDRECORDS. .| o
| § LEGEND =
© PLOT BOUNDARY SHOWN BLACK s e
PROPOSED WORK SHOWN RED e
DRAINAGELINE SHOWN RED DOTTED B e
WATERLINE SHOWN BLACK DOTTED e ———
EXISTING TO BE RETAINED HATCHED WA }
DEMOLISHION SHOWN HATCHED YELLOW
' R OWNER NAME - OWNER SIGN ;
o V. SKEAR THROUGH PARTNER.
= st MR.VISHWANATH VASANT JARE AND
g e MR. VISHAL MANOHAR MURHE
& | PROJECT :-
g S.NO.:- 90(P) PLOT:-
PLOT 14 \ 5 DESCRIPTION : REGULAR TRACK, VILLAGE -CHIKHALI, PUNE.
“ g . S
ast 9 LOT 24 "2 N e N | SHEET NO :- 1 DATE :
Loy "org—~* | BLU 4 DAILGS
AT pos ~f E X 3L ﬁ:; DI DRAWN BY :- IFITJA 15 SEP 2022
J . ; . L . | i L i s skt _ ” 182 LINE _-‘i T | PROJECTNO :- '
' _ - . - , o Y | | . 754 54 ' ARCHITECT - Im'rzmon unm;ia :::gfﬁf; SIGN :- 'I\‘
1178 o ; R 1 8 00 M D P ROAD il m'icm:'r?m S SCALE :I_1:100
: ~ A\
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3.1.2 Distance of Site from Electric Lines

No structure including varandah or balcony shall be allowed to be erected or re-erected or any
additions or alterations made to a building on a site within the distance quoted in Table No. 3
below in accordance with the prevailing Indian Electricity Rules and its amendments from time to
time between the building and any overhead electric supply line.

Table No. (--)” 3 - Distance of site from Electric Lines

. Electric Lines Vertical (Meters) Horizontal (Meters)
| Low and medium voltage Lines 2.50 1.20
High voltage lines up to and including 3.70 2.00
33000 V,
Extra High voltage lines beyond 33,000 V 3.70 2.00
| (Plus 0.3 m. for every additional 33,000 V or
part thereof)

Note - The minimum clearance specified above shall be measured from maximum sag for
vertical clearance and from maximum deflection due to wind pressure for horizontal clearance.

3.1.3  Construction within Blue and Red Flood Line

i)  Where Blue and Red flood line are marked on the Development Plan / Regional Plan or
received from the Irrigation Department,

a)  The Red Flood Line and Blue Flood Line shall be considered as per the plan prepared
by the Irrigation Department. The area between the river bank and blue flood line
(Flood line near the river bank) shall be prohibited zone for any construction except
parking, open vegetable market, garden, lawns. open space, cremation and burial
ground, sewage treatment plant, water / gas / drainage pipe lines, public toilet or like
uses, provided the land is feasible for such utilization,

Provided that, redevelopment of the existing authorised properties, within river bank
and blue flood line, may be permitted at a plinth height of 0.45 m. above red flood line
level,

b) Area between blue flood line and red flood line shall be restrictive zone for the
purposes of construction. The construction within this area may be permitted at a
height of 0.45 m. above the red flood line level.

¢)  If the area between the river bank and blue flood line forms part of the entire plot in
Development Zone, then, FSI of such part of land may be allowed to be utilised on the
remaining land.

d)  The red and blue flood line, if shown on the Development/Regional Plan / Planning
Proposal shall stand modified as and when it is modified by the Irrigation Department.

ii) Where Blue and Red flood line is not marked on the Development Plan / Regional Plan
or not received from the Irrigation Department.

Where Blue and Red flood line is not marked on the Development Plan / Regional Plan or
not received from the Irrigation Department, the tentative Blue line shall be earmarked
taking into consideration maximum observed flood level records available locally and also
interacting with the residence in the area. The plan showing such tentative Blue line shall be

fi2 - & N . )
Suhtituted vide Corvlsendum ' Adilendiem Noc COR 12126, 12" Peeciber, 2021
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got approved from Chief Engineer, Irrigation Department. The distance of 50 m. on
landward side from this tentative Blue line shall be treated as No Construction Zone.

In such cases, provisions of Regulation No. 3.1.3 (i) (a,b,c,d) shall be applicable to that
extent.

Till such tentative Blue line is prepared and marked on the plan, the development permission
shall be governed by the provisions of Regulation No. 3.0 (),

3.1.4 Development within 30 M. Distance from Railway Boundary

For any construction within 30 m. from railway boundary, No Objection Certificate from Railway
Authority shall be necessary.

3.1.5 Environmental Clearance

Environmental clearance certificate shall be submitted for the project as may be prescribed by the
Ministry of Environment from time to time.

3.1.6 # Development along Highways / Classified Roads

The development along the highways shall be subject to the provisions of State Highways Act,
1965 and National Highway Act, 1956 and orders issued by Public Works Department, directives
issued by Urban Development Department vide Resolution No.TPS-1819/UOR-36/19/UD-13,
dated5.8.2019in this regard, from time to time. " Al the classified roads passing through the
W ULBy i.e. Municipal Corporations / Municipal Councils / Nagar Panchayats shall be treated
as city roads.

A service road as specitied in Regulation No. 3.3.8 shall be provided along State and National
Highways on both sides. Where service road of 12m width is already provided in adjoining land,
such service road of the same width may be continued in the development permission. Such
service roads may not be insisted if it has no continuity from junction to junction due to existing
authorised development / construction.

3.1.7 Development within certain distance from the Prison Premises

The development within 150 m., 100 m., 50 m., from the perimeter wall of Central Prison, District
Prison and any Sub Prison respectively shall be regulated and may be permitted with prior consent
of the committee constituted in this regard by the Home Department. This provision shall be
subject to the orders issued by the Government from time to time.

3.1.8 Distances from land fill sites

For any residential development, segregating distance from the land fill site shall be observed as
specified under Solid Waste Management Rules in force from time to time or as specified by
competent authority.

3.1.9 Restrictions in the vicinity of Airport

For structure, installations or buildings including installations in the vicinity of acrodromes.

i)  The height shall be restricted to permissible top clevation as mentioned on Colour Coded
Zoning Maps(CCZM) prepared by the Airport Authority of India (AAI) published on its web
site.

ii)  For any additional height beyond that mentioned in 1) above, prior NOC from AAIl shall be
submitted.

ttp Inserted vide Corvlgendum / Addeadum N, £ ROEZE/20, dt 42" Devembuer, 2021,
¥ Clarrification osed vide Order No.CR-236/18 (Part -11j de.23.12,202),
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